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Petition No. 89/2002
In the matter of

Approval of incentive for Transmission System of Eastern Region for the year
2001-02.

Petition No.45/2003
And in the matter of

Approval of incentive for Transmission System of Eastern Region for the year
2002-03

And in the matter of

Power Grid Corporation of India Ltd. Petitioner
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The following were present:

1. Shri J. Mazumdar, PGCIL
2. Shri M.M. Mondal, PGCIL
3. Shri Rakesh Prasad, PGCIL
4. Shri A.K. Nagpal, PGCIL
5. Shri L.K. Kanungo, PGCIL
6. Shri P.C. Pankaj, GM (Comml.), PGCIL
7. Shri C. Kannan, PGCIL
8. Shri U.K. Tyagi, PGCIL

ORDER

(DATE OF HEARING: 6.12.2005)
Heard the representatives of the parties present at the hearing.
2. The petitioner has sought approval of incentive, for Malda Auto Transformer,

among other transmission assets. According to the first petition, the incentive for



Malda Auto Transformer is to be borne by WBSEB. However, in response to an
objection to that effect filed by WBSEB, the petitioner in its rejoinder dated 26.9.2002
in Petition No.89/2002 stated that as per EREB decision, incentive for Malda Auto
Transformer for the period 1.4.2001 to 30.9.2001 is payable by WBSEB and
thereafter it is to be shared by all constituents of Eastern Region. However, in its
affidavit verified on 8.9.2005 and filed on 9.9.2005, the petitioner has stated that the
incentive for the year 2001-02 for Malda Auto Transformer shall be borne by
WBSEB. When this discrepancy was pointed out to the representative of the
petitioner, he stated that as per the decision of EREB, the transmission charges in
respect of Malda Auto Transformer are to be borne by all the beneficiaries in the
Eastern Region with effect from 1.10.2001 though, as per the tariff for the period
2001-2004 as approved by order dated 30.6.2003 in Petition No0.64/2002, the
transmission charges are to be borne by WBSEB only. The representative of the
petitioner submitted that a fresh petition would be filed for a direction that the tariff for
Malda Auto Transformer for the period from 1.10.2001 onward should be shared by

all the beneficiaries in the Eastern Region.

3. In view of the above stated position, the present petitions for approval of
incentive cannot be taken up at this stage. These petitions are adjourned sine die
and may be taken up for consideration after a decision on the fresh petition being
filed by the petitioner, in view of the statement of the representative of the petitioner

recorded above.
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